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central aO^INI STRaH l/E tribunal principal bench

0. A«No ,282 3/97 .

Neu Delhi} this the 25th day of- Sf^tember, 1598,

HON ■' BL E 1^ R, S. R, A01 GE, \Jl CE CHaI BI.AN { a) .

Oagueti © Oagmati,
li/o Shri 3ai Bhaguan,

Dhuggi No,89, E-Block,
3,0, Colony, Patherwala Bagh,
yazirpur,
Delhx, App 11.csot

(By Advocates Shri Aiesh Luthra)

Versus

1, Union of India,
t  through Secretary,

Ministry of Horn0 Affairs,
No rth Hlod<,

,Nqu Delhi,

2, Go ufc, o f N CT Delhi,
through Lt, Go m mo r of Delhi,
F^j Niuss,
Del lii c

3, Commissioner of Police,
PlSO" Bull ding,
I .P . Est at 0,
N eu Del hi,

4, Cfepoty Oommissione r of Police,
(North QLstrict),
Ci yil Lines,
Del hi «

5, Addl.'Daputy Qammissionsr o f Police,
^  North District ,

Ciwil L ines,
Delhi,- c .. Racpon dents,

(By Advocates shri Ra^jinder.pandita).

iMlBL£_^,_5,-R..fiDlGE VICE CHAimAN(A)T

Applicant impugns respondents' order

dated 2,5,97 terminating her- servdLces,

I have heard Shri Ajssh Luthra for
applicant and Shri Rajlnder Pandita for rsspond^ts,

/I
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3« fly attention has bean invited to CaT PB*s

order dated 21,'i. 98 in O a No, 1921/97 Rajinder Singh

ys, UOI & OrSe, uherein a direction had be^ Issued

to Raspondifit No,1( UOI through the Secretary,

Horae Hinistr/s New Delhi) to consider and pass

a suitable order on the proposal contained in

NCT's letter dated 12J'6|97 for creation of 28S

Class I y posts,. I note that Rajin der^features

at 5,No«2 of the impugned order dated 2,5,97 (Ann-Al)
I  • '

an d it uould appear that applicant's service's uere

discontinued for uant of post for uhich.Qovt, of

NCT Delhi had s^t the aforesaid proposal on 1276,'^'97

to UOI, thro ugh Secretary, Ministry' of Home Affairs,

New Delhi, on which so far no decision has been

stated to have communicated to Oo ut, of NCT Delhi."

4, Under the ci rcunstances, this 0 A is

disposed of with a direction to Raspon ddit. No, 1

(UOI through its Secretary, Ministry of !-bme Affairs,

New Delhi) rsitersting the directions containsd

in order dated 21,-1,88 passed in 0 a Noii192l/97,

and- calling upon thsm to pass a suitable order on

the proposal of NCT Delhi dated 12, q/57 and

upon receipt of sanction for additional Qass ly

posts. Respondents No,5 to 5 should osnsider the

re-engaging the applicant and regularising her

in acoDrdance with rules and instructions, Shri

Luthra states that the applicant's dues havs not

been paid from 1,'3.97 to 1,5.87. Respondst No,'3

shall within 4 months from the date of receipt of

a copy of this order , make^all legitimate dues to

the applicant. No costs.

■  ( S. R, A DICE )
yicc chairman (a).
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